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ORDE R (0orAL)

A X.PATNAIK, MEMBER (JUDL.):

Copy of this OA has been served on Mr. J.K. Khandayatray,
Ld. Addl. CGSC appearing for the Respondents, who accepts notice for all
the Respondents in this OA. Registry is directed to serve notice, in terms of
sub rule 4 of Rule 11 of ine CAT (Procedure) Rules, 1987 for onward
transmission. Heard Mr. P.K. Padhi, Leamed Counsel for the Applicant, and
Mr. J.K. Khandayatray, Ld. Addl'. CGSC  appearing for the Respondents,
and perused the materials placed on record.
2, This Original Application has been filed by the applicant under
Section 19 of the Adminisirative Tribunals Act, 1985 challenging the
deduction from the TRCAY“WithOIIt any ovder, notice or Show:ca‘use in
compliance of principles of natural justice. Mr. Padhi, Learned Couhéel for
the Applicant submitted that the Departmental Respondents have
subsequently started recovery?ﬁthe amount from TRCA every month without
any order, noﬁce or show c:ausé. which violates the principleé of natural
justice. By drawing dur attention to the representation submitted to
Respondent No.3 on 11.021.2013, Mr. Pachi submitted that though the
said representatior?'/b preferred by the f?pﬁcant on 11.02.2013 till date no
response has received from the Respondents. Mr. Padhi submiﬁed that he

r
will be satisfied if a direction is issued to Respondent No.3 to consider the

said representation within a specified time frame and till then there shall be

no recovery.
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3. Mr J.K. Khandayatray, Ld. Addl. CGSC appearing for the
Respondents, has no immediate instruction, if any such representation has
been preferred by the applicant and the status thereof,

4. Since it is the positive case of the applicant thet the
representation preferred by him is still pending, without entering into the
merit of the matter, we dispose of this O.A. at the stage of admission itself
by directing Respondent No.3 to consider the representation dated
11.02.2013 (if the same is received and is still pending) and dispose of the
same ahd communicate the resﬁlt thereéf in a well reasoned order to the
applicant within a period of 60 days from the date of receipt of copy of this
order. Howei/er, we make it clear that if in the meantime said representation
has already been disposed of then the result thereof be communicated to the
applicant within two weeks frorﬁ the date of receipt of copy of this order.
Till such time there shall be no further recoVery frorri TRCA of the
applicant. No costs.

5. Copy of this order be transmitied to Respondent No. 3 by
Speed Post at the cost of the applicant, for which Mr Padhi, Ld.

Counsel for the applicant, undertakes to file the postal requisites by

21.03.2014.
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